
 

COURT-I 
 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 

IA NO. 908 OF 2019  
IN  

DFR NO. 2101 OF 2019 
 

Dated : 8th May, 2019 
 
Present:  Hon’ble Mrs. Justice Manjula Chellur, Chairperson  
  Hon’ble Mr. S.D. Dubey, Technical Member 
 

In the matter of
Renascent Power Ventures Pvt. Ltd. 

: 
 

.… Appellant(s) 
Versus 

Uttar Pradesh Electricity Regulatory Commission & Ors.  .… Respondent(s) 
 

Counsel for the Appellant(s)  : Mr. Apoorva Misra 
  Mr. Shreshth Sharma 
  Mr. Ishaan Mukherjee 
   
Counsel for the Respondent(s) : Mr. C.K.Rai 
  Mr. Sachin Dubey for R-1 
 

  Mr. Ramji Srinivasan 
  Mr. Ramanuj Kumar 
  Mr. Manpreet Lamba for R-2 
 

  Mr. Raghvendra Singh, Sr. adv. 
  Mr. Md. Altaf Mansoor 
  Mr.Sunil Kumar Rai for R-4 

 

ORDER 
  

 IA NO. 908 OF 2019 
(Application for urgent listing) 

 
 We have heard learned counsel for the applicant/appellant. For the reasons 

stated in the application, the IA is allowed. 

DFR NO. 2101 OF 2019 
 Issue notice to Respondents, returnable on 13.05.2019.  Dasti, in addition, is 

permitted. 

 List the matter on 13.05.2019 subject to curing the defects.  

 
 
        (S. D. Dubey)              (Justice Manjula Chellur) 
     Technical Member                 Chairperson 
js/kt 


